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defective policy some big re-rollers 
in the country have been able to 
obtain exaggerated capacity certi
ficates several times larger than the 
actual production, thus depriving the 
genuine and actual users of the 
re-rollable materials—the small scale 
rollers—of their due rights and enti
tlements. In this connection, I would 
like to inform the government that a 
technical committec vvas appointed by 
the Government of India in 1978 to 
make overall study of the problems 
of re-rolling industry in the country 
in order to revamp, rehabilitate
and rationalise this industry. I 
understand that the said Committee 
had submitted its report some 7 
months ago, but it appears the said 
report has been sheleved by the burea
ucracy and the vested interests.

I urge u;x>n the Minister 10 lay 
the report of the Technical Committee 
in the House and take urgent steps to 
implement the recommendations of 
the Committee in order to save the 
small scale rollers from being mined.

(ii) C h em ical F e r t il iz e r  F a c to r y  
a t  Ph u l p i ’R in  U P.
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Orissa, Shimilipal Forest is predomi
nantly inhabited by Adivasis belong
ing to the different tribes. Now, the 
programme undertaken by Shimilipal 
Forest Development Corporation is 
being implemented in this area. This 
is a Central Government programme 
that is being implemented by the 
State Government.
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(iii) Supply o f  m o k e  r a i l w a y

wagons to  G u ja r a t

SHRI DIGVI JAY SINH (Suren- 
dranagar): About 2,400 rail
way wagons per month have been 
allocated to the State of Gujarat, but 
the actual fulfiment has been only 
about 33 per cent, causing great 
hardship. Immediate remedial measu
res are sought for providing adequate 
wagons within one month, even if 
importation is necessary to overcome 
this critical situation.

(iv) Programme undertaken  b y  
S h im ilipal F orest Develop
m en t  Corporation in  Mayur- 
bh a nj, Orissa

SHRI MANMOHAN TUDU 
(Mayurbhaiy) Mr. Speaker, Sir, 
in the district of Mayurbhanj,

In the name of the implementa
tion of programme, the possession of 
the entire area has been done and the 
demarcating lines have been drawn. 
In this process, 50 thousand tribal 
people are being evicted from their 
respective residential houses and 
they are being deprived of the fruits of 
their labour and forest products on 
which they were traditionally depen
ding for their livelihood. The prog
ramme, therefore, is being resisted 
by the inhabitants of that locality. 
The inhabitants of that area are now 
facing starvation and denied access 
to the forest. Even Atheradeuli 
Cave temple which is a centre of 
religious worship of Adivasis which 
is a legendary place and called the 
capital of King Virat in Mahabharat 
has been taken over by the Shimilipal 
Forest Development Corporation 
and Adivasis and others are denied 
their fundamental rights to worship 
at this place.

I, therefore, urge upon the Govern
ment of India to examine the mat
ter and take appropriate steps not 
to disturb the local inhabitants from 
their residential areas and their 
accessibility for the forest products. 
The religious Atheradeuli Cave be 
kept open for religious worship as has 
been the practice for ages. The Shi
milipal Forest Development Corpora
tion should be directed accordingly 
to operate in areas outside the village 
boundary. This issue involves the 
life and death of 50,000 people 
of my constituency. There will be 
serious breakdown of law and order 
in this area and the uncontrolled 
wrath of tribals may descend upon


